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CENTRAL ARIINISTRATIVE TRIDUNAL:BANSALORT

DATEN THIS THE 24TI DAY OF SEPTELIDTR,I087.

) Ny
PAESENT:
doa"™le . r.Justice RO.Pattaswany, . Yice-Thairiian.
And
Hon'ble L. LA Tego, « Liember(A)

APPLICATION NP 352 699 OF 1937.

w1y

~e e uralidhara,

Sfo V.M. Doreswaiay lyengar,

Aged 33 years, Lower Division TClerk,

Office of the To imissioner of Lucoume Tax (Appeals)-l,

ZRFailding, Zangalore, . Applicant.
(Cy Sri .R3ylendra Tuniar, advocate)

V.

l. The Chairuian,

Central Toard of TAxes,

Aayakar Thavan, lew Delhi.
2.The Chief Tonuiissioner (Adiin)

and Co.iiiissioner of Inco e Tax,

[arnataka-l, CTeatral Revenues Fuilding,

Jueen's Road, Dangalore-l. . espondents.

(Cy Sri 1 LS. Paduarajaiah,Standing Touasel).

This application coiiing on for hearing this day, Vice-Chair.uan
made the following:
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This is an application wade by the applicant under Section

19 of the Adiiinistrative Tribuaals Act,1235 ("the Act').
% The applicant was initially appointed as a Draughtsiian Srade-

Il froar 4-5-1572 in the office of the ZTo.uaissioner of Inco:-e Tax,

Rarnataka  Circle,Bangalore ("o auissioner').  On a  represeatation

miade by hia the :’:.entral Board of Direct Taxes, Ne'w Delai ("oard')
in-rits letter No..A2-34/3/21/AVIL dated 2-5-19%3 conveyed  its
sanction to absorb the applicant as a Lower Division Tlerk e
froii the date of his initial appointizent, the validity of which was

challenged by one S5ri »Lliadivadan, an LBT before this Tribunal
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Tribunal in A lo.444 of 1935, On 23-3-1937, this Tribunal disposed
of the said application upholding the said 'ordcr of the Soard, however,
leaving open the guestion of seniority between Lladivadan and the
applicant to be decided by the authorities in the first instaace. Sut,
for reasons that arc aot necessary to notice, the authorities have
not so far decided the seniority of the applicant vis-a-vis I adivadan
and -ot'ﬂers and as a conseguence “of thesaue, had not considered
the case of taz apylicant for further pro.iotion so far. Ience, this
application for a direction to the respondents to coasider the casz
of the applicant for prosiotion to the cadre of Upper Mivision Clerk
("UDZ") froo: 5-3-193% on which date his junior was pro.ioted as

an DT

3. Ve have heard Sri . UShylendra Kuuar, learned counszl
for the asplicant and 3ri ».5.Rad.aarajaiah, learaned couasel for the
P ]
respondents.

4, In Application Ho.444 of 1935, this Tribunal left open the

seaiority of the applicant vis-a-vis ’iadivadaa and others to be exa -

mined and decided by the authoritizs.

5. On the decision of the Toard allowing thz absorption of
the applicant as an L7O7 and the order of this Tribunal, the To u:iis-

sioner was bound to deter.uine the seniority of the applicant vis-

—

a-vis 1iadivadan and others with expedition. 'Infortunately, the Toni-
miissioner had not considered the case of the applicant for pro aotion
as an JO7Z on the ground that his seniority itself had not been settled.

V'e nead hardly say that the sa.ie caninot Ye kept pending or post-

ponad indefinitely., In these circu:astances, we consider it prope

lto direct the Cowaissioner to decide theu with expedition. ‘e
therefore, direct the Couaissioner - respondent-2 to determine the

eniority of the applicant vis-a-vis ..adivadan and others and nis
case for pro.otion as an 'JDT with all such expedition as is possible
in the circumstances of the case and in any eveat within a period

of four months froui the date of receipt of this order.
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A, Application is dispos=d of in the ahove teriis, Jut, in the
circuustances of the case, we direct the parties to bear their owa

COSTS.
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